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NATIONAL COMPANY LAW TRIBUNAL, CUTTACK BENCH,
CUTTACK

ORDER SHEET OF THE HEARING ON 21* JUNE, 2021, 02:30 P.M.

TP No.105/CTB/2019, (CP (IB) No. 646/MB/2019), IA No. 290/CB/2020
IA No. 291/CB/2020, IA No. 292/CB/2020, IA No. 293/CB/2020
IA (IBC) No. 40/CB/2021

Present: 1. Hon’ble Member, Ms. Sucharitha R. (J)
2. Hon’ble Member, Shri Satya Ranjan Prasad (T)

ISGEC Heavy Engineering Ltd. -Vs- Shree Vishnu Power &

Name of the Company Energy Pvt. Ltd

Under Section 9 1BC

Coram: 1. Hon’ble Member, Ms. Sucharitha R. (J)
2. Hon’ble Member, Shri Satya Ranjan Prasad (T)

For Petitioner (s) 1.Saswat K. Acharya, Adv.

FFor Respondent (s) 1.Abdullah Qureshi, Adv. ...IA No. 292/CB/2020
2. Soumya Ranjan Mohanty, Adv.

ORDER

ITA No. 292/CB/2020 is filed by the Resolution Professional. The
Resolution Professional submits that Corporate Debtor has settled the dues of the
Financial Creditors. Hence, the Financial Creditors in the CoC meeting have
passed resolution with 100% voting for withdrawal of the CIRP against the
Corporate Debtor. Accordingly, this IA No. 292/CB/2020 stands closed. The
Company shall operate with its own Board of Directors.

Ld. Counsel Mr. Saswat K Acharya submits that CP No. 41/CTB/2019
was is also filed under section 9 of IBC. Since, the TP No. 105/CTB/2019 was
admitted, the CP No. 41/CTB/2019 was CLOSED.

Nishi(Steno)




This IA No. 292/CB/2020 filed under Section 12A of IBC is allowed.
Accordingly, TP No. 105/CTB/2019 stands closed. CIRP is withdrawn. RP is

discharged of his responsibilities.

All other related [As also stand closed.
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Shri Satya Ranjan Prasad Ms. Sucharitha R.
Member (T) Member(J)

Nishi(Steno)




